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बैंक हहन्दी में पत्राचार का स्र्ागत करता है — 

चेतार्िी: भारतीय ररज़र्व बैंक द्र्ारा ई-मेल, डाक, एसएमएस या फोि कॉल के जररये कोई भी व्यज़क्तगत जािकारी जसेै बैंक खाते का ब्यौरा, पासर्डव 
आहद िहीं मााँगा जाता है। यह धि रखिे या देिे का प्रस्तार् भी िहीं करता है। ससे प्रस्तार्  का िकसी भी प्रकार से जर्ाब मत दीज़जए।  

Caution: RBI never sends mails, SMSs or makes calls asking for personal information like bank account details, passwords, etc.It never keeps or offers funds 

to anyone. Please do not respond in any manner to such offers. 

 

 

RBI/2014-15/583 
DCBR.BPD (PCB/RCB) Cir. No.33/12.05.001/2014-15                         April  30, 2015 
 
The Chief Executive Officer 
All Primary (Urban) Co-operative Banks /DCCBs/StCBs 
 
 
Rights of Transgender Persons - Changes in Bank Forms / Applications etc. 

It has been brought to our notice that transgender persons face difficulties in opening 

accounts as there is no provision for them in the account opening and other forms. 

2. in this connection, banks are advised to refer to the judgement dated April 15, 

2014 of the Supreme Court in the case of National Legal Services Authority v. Union 

of India and others [AIR 2014 SC 1863:(2014) 5 SCC 438] on treating all 

transgender persons as 'third gender'. The Supreme Court, in that case, upheld 

transgender persons' right to decide their self-identified gender and directed the 

Centre and State Government to grant legal recognition of their gender identity such 

as male, female or as third gender. 

3. Banks are, therefore, directed to include 'third gender' in all forms / applications 

etc. prescribed by the Reserve Bank or the banks themselves, wherein any gender 

classification is envisaged. 

 
Yours faithfully, 

 

(Suma Varma) 
Principal Chief General Manager 


